
\ Aet NO. XXV of 1948 
AnLn\qct further to amend the Provincial Insulvemm~ Act, 1920 

'[~.ec.eive& e assent  of: t h e  Gove~nor-General  o n  tke,l2th April, 1948) k 
expedient further to amend the zrovincial Ins_dvenc;y 
of 1920), for-the purpose hereinafter appearipg; 

It is hereby enacted\ follows : - 
1.. Short t i t l e .4h i s  ~cP$may be called the Provincial Insolvency (Ameud- 

raent) Act. 1948. k, @ 

2. linsertion of new section A in Act V of 1920.-In the Provinoial In-  % , ,blvencg Act, 1920, after section $8 the following section shall be inserted, 
aamely :- "., 

"28A. Insolvent 's  p ~ o p e ~ t y  t o  c ~ t a i n  capacity.-The property of 
$he insolvent shall comprise and sha deemed to have comprised also 
t$e capacity to exercise and to tak gs for exercising all such powers 
ir, or over or in respect of property e been exercised by the insolvent 
f ~ r  his own benefit a t  the commencem his insolvency or before his dis- 
sharge : '-.a- - 

3, 

Prgvided further that the property of the insolvest hall not be deemed by 
r e e s o ~  of anything contained m this section to oompris his capacity referre,d a m ia this section in respect sf any such sale, mcrtgage .gr other transfer of 
property made LJI the Province of Madras after the 9Sth da? of July, 1942, u~ld  
before the commencement of- the Provincial I n s c < ~ d q '  b e n d r n e n t )  Act, 
iw- "4, 

Price Brina 1 or 14 d .  


